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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTACK BENCHs CUTTACK.

ORI GI NAL APP%CATION NO, 208 OF 2000,
Cattack, s e ay ef DeCemver, 2000,

Maheslal Badak, ces Applicant.
vIs.
Unlen of India & Others. scee Re'pﬁadmtl.

FOR INSTRICTIONS

1. whether it be referred te the reperters or mot? \(%
2 whether it be circulated to allthe Benches of the Cematral
g&dmini strative Tribumal er net? NO -
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(D. V. Re So Go DATTATREYULU)
MEMBER (JUDICIAL)
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CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTACK B BNCH3CUTTACK.

ORIGINAL AP%CATION NO, 208 OF 2000,
Quattack, this e Sth day ef pDecemder, 2000,

CORAM:

THE HONOURABLE MR, SOMNATH SOM, VICE-CHAI RMAN
AND
THE HONOURABLE MR. D. V. R.S, Gs DATTATREYULU, MEMBER(JUDL, ) ,

Maheslal Badak,

Aged abeut years,

S/e,Dem Badak,

Resident of villagesBamdega, POsBandega,
PsiT8lasara,Dist, sundargarh,

werking as EDBPM eof Bamdaga Branch pest Office,
Distsund ecgarch,

s Applicant,

BY legal practitieners M/s. B.M.Patnaik,B,C, Swaia,S. R, Mhanty,
Adwcates,

- Versus -

le Umien ef India represeated by
Chief Pestmaster General,Orissa
Clircle,Bhubaneswar, pist sk rda,

- Senier Superintendent of rest Offices,
sundergarh pivisien,sundergarch,

¢ Respendents,

By lecal practitioner ; Mr. s.3.Jena,
Mditienal standing Ceunsel (Central),

® 0009 ¢
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MR, SOMNATH SOM, VICE-CHAIRMAN

In this Original Applicatisn, under sectien 19
of the administrative Trioumals act,1935, the applicant has prayed
fer quashiag the superannuatien erder dated 15,5, 2600 (Aanexure-1)
retirimg him frem the pest ef pxtra Departmental Branch pest
Master, Bandaga Branch Pest Office taking his date of birth as
*15+6~1935°, His grievance is that his actial date of dDirth is
95-82-1937° and he is entitled te centinue in service till
4-2-.2002, Respendents have filed counter eppesiag the prayer
of the applicant and the applicant has alse filed rejoinder,
2. Fer the purpese of censidering this Original
Applicatien, it is net necessary te ge inte tee many facts of
this case,
. The admitted pesitisn is that the applicant jeined
as mxXtra Departmental Branch Pest Master, Bandaga Bramch pest
Office em 3-.5-1963,He has stated that en 14-.2-1935, he was
addressed by sub pivisienal Inspecter,sundergazh(Nerth) im his
letter at Annexure-2 t® intimate his date of birth and date ef
jeining the service and he accerdingly intimated his date ef
birth as *5,2,1937' and his date of jeining as 3=5-1963,He has
stated that accerding t® the Scheol Leaving Certificate issued
by th& Headmaster en 7,6,1943 (Amnexure-5) his date of birth
is 5.2,1937.He has alse stated that in the Inspectiem repert ef
his effice his date ef birth has been mentisned as 5.2.1937 and
that is why he claims that 5.2,1937 sheuld be taken as his date
of pirth and the order of retirement at Annexure-l1 sheuld be

quashed.
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4. Respendents aleagwith thelr ceunter have
eaclesed the descriptive particulars filled up en 6-5.1963 at
the time of appeintment @f the appbicant. This descriptive
parcticulars is at Annexure-R/4 in which the date of birth ef
the applicant has been mentisned as 15-6-1935,Applicant has
signed this descriptive particulars and his thumb impressiens
have alse® been taken en this decuments, Respondents have
further stated that the applicant had never challeaged his date
of bith indicated in the descriptive particulars and it is enly
at the fag end ef his service career, he has ceme up with the
prayers te the Departmeat te change his date of birth frem

15,6.1935 t® 5-2-1937,

Se we have heard Mp,B8,M Patnalk, learned ceunsel fer
the applicant and Mr.S.B.Jena, learasd additienal Sstanding
Ceunsel appearing fer the Respendents and have alse® perused

the recepés.

6, It is submitted by learned csunsel fer the
petitiener and this is alse averred in the rejeinder filed

by the applicant that the descriptive particulars at AMmnexure-r/4
have net been signed by him, It is stated that the thumb
impressiens at Annexure-R/4 have net been given by the applicant,
Alengwith the rejei der, the applicant has alse givea his
signature and thumb impressiens and states that this signature
and thumb impressiems are di fferent frem the signatures and
thumb impressiens in the descriptive particulars at Annexure-Rr/4,
In viee of this and in viev of the sScheel Leaving certificate
in which his date ©f birth has been shewn as 5,2,1937,acplicant

has reiterated his prayer in his rejeinder,
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7. The Tribunal is net cempetent te verify the Thumb
impressiens at Annexure-R/4 as alse in the enclesure te the
rejoinder given by the applicant and determine 1 ¢ these Thumb
impressiens beleng to the same persen,It is fer the applicant
te preve that the Thumb impressiens at Annexure-R/4 are net
his in suppert ef his cententien that his date ef birth is
S5=2-1937, Applicant relied en the Scheol Leaving Certificate
which 4is at Annexure-S of the Original Applicatien,Respendents
have peinted out that this Transfer Certificate was sent te

the concemed Headmaster of the Bandega Primary Scheel and he

1

reperted in his letter dated 12-6-2000 at Annexure-R/5 that the said

certificate is a ferged ®ne., He has alse mentiened that there
is no preef that this Schecol Leaving certificate has peen issued
frem that particular scheol,He has stated that fer all scheol
Leaving Certificates 1ssued by the scheol a ceunter feil

is maintained but in the instant case the certificate does

net have any serial number and ceunter feil is net there.He has

alse stated that in the transfer certificate it has been mentioned

that ene of the subjacts available in the Scheol is muglish but
at that time English was not peing taught in that particular
scheel and basing on this and varieus ether censideratiens

it has been mentidmed by the Headmaster that the Transfer
Certificate is coempletely forgei.As the applicant has relied
en the transfer certificate te make his claim of date of

birth as 5-2-1937 and as the Resiondents after enquiry feund
that the transfer certificate is fergeld and net a genuine ene,
it is held that the applicant has falled te preve that his
date Of birth is 5-2-1937.Application,is therefere, held
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te be witheut any merit and the same is rej@cted.Ne cests,
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(D. V. R. S. G, DATTA w) (so
MEMBER(JUDICIAL) VICE- l

KNM/CM,



